195 Agitation in

MR. SPEAKER: I have been try-
ing to see whether he comes to the

House today. I did not see him
yestenday or today.
SHRI PILOO MODY: We must

arm you with powers to summon the
Ministers.
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13.15 hrs
PAPERS LAID ON THE TABLE

REVIEW, ANNUAL REPORT & ACCOUNIS
OF INDIAN PETROCHEMICAL CORPORATION
FOR 1971-T2

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Government on
the working of the Indian
Petrochemicals  Corporation
for the year 1971-72.

(2) Annual Report of the Indian
Petrochemicals Corporation
Limited, for th eyear 187172
alongwith the Audited Ac-
counts and the commentg of
the Comptroller and Auditor
General thereon,

[Placed in Library. See No. LT
4850/73].
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13.15% hrs.
PUBLIC ACCOUNTS COMMITTEE

EIGHTY-FIFTH AND EIGHTY-SIXTH
REPORTS

SHRI SEZHIYAN (Kumbakonam):
I beg to present the following Re-
ports of the Public Accounts <Com-
mittee: —

(1) Eighty-fitth Report on Report
cf the Compiroller and Audi-
tor General of India for the
year 1970-71—Union Govern-
ment (Posts and Telegraphs).

(2) Eighty-sixth Report on Audit
Report (Civil), 1870 and Re-
ports of the Comptroller and
Auditor General of India for
the years 1969-70 and 1970-71,
Central Government (Civil)
relating to Ministry of Educa-
tion ang Social Welfare.

(Interruptiona)

MR. SPEAKER: Mr. Mohanty how
can you get up abruptly without giv-
ing me notice? There is no nctice from
you I am calling the Members at item
5. Don't interrupt me, please. (Inter-

ruptions)

I am not allowing Shri Mohanty.

Shri Amrit Nahata. He is not here.
Dr. Kailas.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

REPORT, MINUTES AND THIRTY-SIXTH
REPORT

DR. KAILAS (Bombay South): I
beg to present the following Reports
and Minutes of the Committee on Pub-
lic Undertakings:—

(1) (i) Twenty-eigth Report on
Indian Airlines,

(ii) Minutes of the sittings of
the Committee relating to
the above Report,
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Undertakings Reports

(2) Thirty-sixth Report regarding
action taken by Government
on the recommendations con-
tained in their Sixteenth Re-
port on Oil and Natural Gas
Commission.
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Matters under 198

Rule 377
SHRI SURENDRA = MOHANTY
(Kendrapara): I want to say some-
thing.

MR, SPEAKER: If you,want to say
something I should receive some no-
tice; in the morning, of the notices
received, 1 picked up only two. Please
do not get up abruptly. Shri Phool
Chang Verma has got some trouble, I
picked up his notice and that of Shri
Shivnath Singh. I cannot promise.
But, I shall see to it. Don't commit
me.

1320 hre.
MATTERS UNDER RULE 377

(i) ALLEGED MISBERAVIOUR BY PoLrici
OFFICIALS OF MADHYA PRADESH WITH A
MEMEER
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